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“......1. Notice was issued to respondent 4 through District Magistrate, Aligarh vide
office letter dated 25.11.2023 but no service report has been filed by District Magistrate
as to whether notice of present proceedings have been served upon respondent 4 or not.

2. Let District Magistrate submit a compliance Report within two weeks failing
which he shall appear in person on the next date.

3. Registry is also directed to serve respondent 4 in accordance with Rules, at
Village Tamotia, Tehsil Iglas, District Aligarh....."
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1 Bheekambar Smgh resndent of Gora| Tehsll |glas, Dlstnct Ahgarh has sent the present-letter-
petltlon whrch has been treated and regrstered as Ongmal Apphcatron complamlng that Revati
. _'.'Balram Brick Krln is bemg run’. at Tamotla, Goral Road Beswa, Ahgarh in vrolatron of
_ienvrronmental norms. The Pro;ect Proponent [ dlggmg sorl Wlthout permrssron and wrthout -
payment of royalty The consent to operate obtained from UPPCB has also explred but the bnck p s
~ kilnis being’ illegally run in vrolatron of- envnronmental norms causing :s,erlqus_nsks,to,_the health
: ofthe resrdents ofthe locality. T :l.vr : Cy A

2. ana facre the averments made m the appllcatlon rarse questlons relating‘to environment

nmea

B ansmg out of the |mplementat|on of the enactments specufred in Schedule | to’ ‘the National.

Green Tnbunal Act, 2010 In view of the averments made in.the application, we consider it

appropnate that a Joint Commrttee be constrtuted to verify the factual posrtlon and take *

e remedlal actuon Accordmgly, we. constutute a Jolnt Commlttee compnsmg of State”

(2 TN

approprlat

‘ PCB and Dlstnct Maglstrate,
k into the grlevances of the apphcant, assocrate the apphcant and'_

1 sV

Allgarh and dlrect fthe same to meet wrthln two weeks undertake

v151ts to the snte |oo

' representatwe of the concerned project proponent verify -the factual position ‘and taite- g W, 48

appropriate remedlal action by following due course’ of law and gwmg opportunity of being '

K heard to the project proponent. The State PCB W|II be the nodal agency for coordmatroﬁ and

comphance

S Factual and Actlon taken Report may be submltted w:thm two: months by e- manl at ;ud‘ icial-

i 'ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF and not m the form"'

of Image PDF.

| 4- List for further consideratlon on 15 09 2023 , _ _
Icatlon and documents attached with the

* 5. A copy ‘of this order, along wlth a copy’ of the appl
Ahgarh by e-

he Member Secretary, State PCB and Dlstnct Maglstrate,

s

¥

same be forwarded tot

" mail for compliance
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Item No. 04
Court No. 2

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 421/2023

Bheekambar Singh Applicant

Versus

State of U.P. & Ors. Respondents

Date of hearing: 20.10.2023

CORAM: I‘,iON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: None for the Applicant.
Respondent: Mr. Pradeep Misra, Advocate for UPPCB

Application is registered based on a letter petition received by post.

ORDER

1. Vide order dated 19.07.2023 notices were ordered to be issued to the

respondents and Joint Committee was constituted with direction to verify the

factual position and submit its report.

2. In compliance thereof report of the Joint Committee has been filed vide

email dated 01.09.2023 and by post on 11.09.2023.

3. In view of the averments in the application and observations in the report

of the Joint Committee, we consider it appropriate to have response of (1)

State of Uttar Pradesh through Chief Secretary, Government of Uttar

Pradesh, (2) District Magistrate, Aligarh, (3) State PCB and (4) the Project
Proponent- M/s Revati Balram Brick Kiln, who stand implecaded as
respondents No. 1 to 4. The Registry is directed to prepare and attach memo
of parties to the applica'tion and issue notices to respondents no. 1 to 4
requiring them to file their reply/response within three months at judicial-
net@gov.in preferably in the form of searchable PDF/OCR Supported PDF and

not in the form of Image PDF.



O.A No. 421 /9
/2023 Bheekambar Singh v State of U.P

& Ors.
4. Notice b '

€ served on Project Proponent- M/s Revati Balram Brick Kiln

th istri i \

rough the District Magistrate, Aligarh and for this purpose notice issu

S. List the matter for further consideration on 16.02.2024.

6. A copy of this order be sent to District Magistrate, Aligarh by email for

requisite compliance.

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM

October 20th, 2023
AG
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- 10. In vicw of the provisions made in Seetion 20 of the National Green Tribunal Act, 2010
mandating this Tribunal to apply the precautionary principle and in exercise of powers under Scction 19 (4) ()
of the National Green Tribunal Act, 2010 Mr. Rajveer Singh and Mr. Ramveer Singh-the proprictors of Brick
kiln are directed to desist from operating the brick kiln till further orders by this Tribunal to the contrary and the
District Magistrate and Superintendent of Police, Aligarh aro directed to take all requisito measures for ensuring,
that the brick kiln is not operated illegally by Mr. Rajveer Singh and Mr. Ramveer Singh-tho proprictors of

Brick kiln or any other person,
I1. A copy of this order be sent to the District Magistrato and Superintendent of Police, Aligarh by
email for requisite compliance. .........“
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“.....10. In view of the provisions made in Section 20 of the National Green Tribunal
Act, 2010 mandating this Tribunal to apply the precautionary principle and in exercise of
powers under Section 19 (4) (j) of the National Green Tribunal Act, 2010 Mr. Rajveer Singh and
Mr. Ramveer Singh-the proprietors of Brick kiln are directed to desist from operating the brick
kiln till further orders by this Tribunal to the contrary and the District Magistrate and
Superintendent of Police, Aligarh are directed to take all requisite measures for ensuring that
the brick kiln is not operated illegally by Mr. Rajveer Singh and Mr. Ramveer Singh-the
proprietors of Brick kiln or any other person.

11. A copy this order be sent to District Magistrate and Superintendent of Police, Aligarh
by email for requisite compliance ... ... !

A0 AT gRT UIRT Iad AW & JqUred H Ho Iachl o™ s e
([qEm-H0 s aiBfeer de Se), Tm-cAIfedr, dedid—3TaN, SMUE—eTdNTE BT
Fared O w9 ¥ I 0 9 2 A aftreiRal @ afiy @1 e R omar 2—

1. SUTSTATRISNI, Tedd—Tam, 3Te |

2. eFIEGRI gferd, agdle—3Tand, el |

3. Wemd uyAiaRer ffger (Bdl), & wrfe, Sowo wewer frgEmr 9,
37T |

4. Rl @ RSN, 37T |

o affy & wewil @ FeRm R o @ & R0 Yo germ g sE
(q@m-Ho A IHAEN gc SEm), TH-ARA, TEdT—sTeE, SHIE—adEE $
Frélerer #x e wed &1 Harer B QUf WU A TF BRG] SqUIe e RierEed
femties 11.05.2024 G STENERIERT & WHT TR BRT QRRET oY |

|

sl «
|G ‘\ “/Gﬂo)
Rremfirem
90¥0 Y9 fRAie—IWRIam R | . 3T
yfaferfu—wffe & wewl o arurer &q |
»

11 WY I

AN U



